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ik 	'. 6c7 7Cji 
Applicant(s) 	 ,921/ 	T 

mt4w (au1) 	 . 	•' 	 •. 	 p4f (rf) 	. 	. 	.. 	•• 

5r '31•,' 	 . 	 Jt 3ü 	 . 	.. 	. 	. 	. 	 •' 

Adv6cate for M,4,,9 	 Advocate for

Applicant(s) 	 Respondent(s)  
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Notesof the Registry 	 Orders of the Tribunal 

t rttT : 	 ' 

Dateof Presentation.: 

12/  
Date of Registration: 

Subject: 
 

Date of Posting: 

25th June 2004 	. . 	. 	'*. C. I 
'(5) 	 S  

• . 	Mr.KA.Abraham.. 	. S.  
Mr.Sunil Jose 

MA 429/04 for joining together is allowed.. 

Mr.Sunil Jose, 'advocate, takes notice. for 
respondents. 	• 	• 	• • 

Heard. Application is admitted. 

• 	Respondents are direçtedto file 
reply statement within 4 weeks with a copy 
to the applicants who may file rejoinder 
wi

,
thin2 weeks thereafter.: S S  

List for completion of pleadi'ngs 
before RC on l.'o-j 	. . S 	 • 	 . . 
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Notes of the Registry 

RC 

Mr.Biju Martin represented 	 14032005 	KVS 	c-n 
.Mr.K..Abraham for applicant .. 	. 	.( 	 .... 	. 	 . 

None for respondents. 	 MrK.AAbraham 	 4 
• . 	 . 	 V 	 . V 	 Mr. Sünil Jose, (R 13) 	.. 

	

No rly filed yet • Call 	 V 	 V 	 V 

on 22.09. 2004 • 	 At the request of the learned counsel on both 
sides, the ease is adjourned. 

	

11.08.2004 	 Post after a month.  

rA 	fJ2d 	 Byorder, 
V Q 	....•... 	... 	. 	 V 	 . 	 V 

V 	
••S 	 V 	 V 	
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'V 	
V 

• RC .  
V 	 .. 	 V 	

.. 	 14.0.2005 	V. 
Mr.B.Ju Martin represented 

Mr.K.A.Abraham for applicant 

None for respondents. 	 18-4-2005 	 KVS(JM) 	 C11 

No reply filed yet. Call 	(14) Mr KA Abraham (rep Mr TA Rajan) 

on 04.11.2004'  

• . When the matter. came VSU for: hearing, • 	V 

V 	

V 	 it...was submitted that the counsel f 	the 
applicants is laid up and sought an adjourn- 

	

22.09.2004 	ment. 

Post after vacation. 

	

V 	 • 	 •. . 	 V 	
Byorder P4 

RC 	 co(II) 
V 	 . 	 .. . 	 . 	 .. 	 . 	 . 	 . 	

. 	 S 	
18-4-2005 	

.5.. 

	

Mr.Biju Martin represented 	ak 

Mr.K.A.AbraJam for applicani S. 

Mr.Sunhl Jose for R 1 to 3. 27.5 05 	HPD 	 C-Il 
None for 	4. 	 (8) 

	

No reply filed yet. As 	 Mr. Sunil Jose, ACGSC (rep) 

last chance call on 14.12.Oi • 	The learned counse3 f o r the respondents 
• . 	. 	sought 2 weeks more. time. .. Granted. POst 

af.te 	two, weeks. 	 V  , 	 • 	 V 

By order 
04.11.2004 
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RCS.  

- Mr.Biju Martin-represented Mi 

K.A.Abraham for applicants. 

None fo respondents. 

Reply on behalf of R 1 to 

is on record. No reply from 

R 4 though served4  Rejoinder, 

to the reply, if any, filed 

by 02.01.2005 be taken on 

record and thereafter list 

before SB for final hearing, 

-.. 

16.12.2904 

rDt 	o/1to ~:-  

01-07.2005 	SN(VC) 	C-I 
(24) 

Mr.K. A.. ABraham 
Mr.Sunil Jose, R(1-3) 

• 	 It is stated that the matter is pending with 
the Hon!ble. Supreme Court and is likely to 
come, up in Augist. 	gisy is directed to list 
out all similar OAs/pending before the Honbie on the 
Supreme COurt and list all of them together. 	issue 

Post on 06.09.2005. 	- 

01.07.2005 
vs 

	

17.10.2005 	 KVS(JM) 	C-il 

	

(28) 	. S  

Mr. K.A.Abraham 
Mr. Sunil Jose, AçGsc 

Heard. Common order pr nounced in open 
Court. 	 - 

KVS(JM) 
17.10.2005 

vs 
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